ACT No. VI oF 1927.

N

[PassED BY THE INDIAN LEGISLATURE.]

(Received the assent 6f the Governor General on the 3rd
Aprit, 1927.)

An Act further to amend the Madras Salt Act, 1889, for a
ceriain purpose.

HEREAS it is expedient further to amend the Madras
Mad, Aot TV of Salt Act, 1889, for the purpose hereinafter appearm
8. It is hereby enacted as follows:—

1. This Aet may be called the Madras Salt (Amendment) Short titlo.
Act, 1927..

2. In sub-clause () of clause B of section 43 of the Madras Amenan;enr, of
Mad, Act IV of Salt Act, 1889, for the words ‘‘ five per centum ’’ the words NoLTY ot 1880,
1889,

¢ such percentage as the Central Board of Revenue may fix ’
shall be substituted.
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